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r: B.K.Sharma for the applicants. 

Leave granted to the applicants to 

join In single appiicatio)1. 

On perusal of the petition we are 

satisfied that a prima fade case is 

disclosed.O.A.adnitted. 8 wBks for 

written statement, 	. 	 . 

Notice as to interj.m relief to the 

respondnts returnàbléor 16.10.95. The 

respondents houever, are directed that 

until the hearing on interim relief and 

further order they shall not terniinate 

the services of the applicants or any 
• • • • I •..II.eI•Ie 	S I • •i••IS 	• • • 	•1* 

(coritd.to Page No.2) 
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one of them. This will however without • 	. 	 A- 
:.; ; prejudicet.9 - the.'right.s.and contentions 

of th parties at the further hearing. 

To be listed for hearing on interim 

relief on 16.10.95. To be placed for 

orders on the O.A. also on 16.10.95 •- 

hr G.Sarma,Addl.C.u.S.0 seeks to 

pppear for the respondents. NOtice 

directly issued to t 

.yPoM.en.s..................... 

hemer 	 . 	tIiceChajrman 

Adcjourned.o 4.12.1995 for orders. 

Liberty to fi1ecounter. 
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hemer 	 Vice-Chairma 
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4-12-95 Mr.B.K*Sharma for the applicant. 

Mr.G.harma Addl.C.G.S.c.for the 

respondents. 

Argumentof both the counsel are 

heard and concluded. Judgment delivered 

in the Court. Application is partly 
ällàèd, 	bde 

Memhr 	 Vice-Chairman 

. 	---- 
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CENTRAL AD11INISTRATIVE TRIBUNAL 
GUWAHATI BENCH :: GUUAHiI5 

O.A. NO 16.7/95(.P4120/95) 
T.A. NO. 

• 	DATE OF DECISION 	4-12-95 

Sri KunjDas&2O Others. 	 (PETITIONER(S) 

Mr.B.K4Sharmar 	ap1 4 t 	 ADVOCATE FOR THE 
PETITIONER (s)- 

VERSUS 

Union of India &Ors. 	 RESPONDENT () 

Mr.G.Shama Add1C.G.S.C, 	 ADOCATE FOR THE 
RESPONDENT (s) 

THE HON'BLE JUSTICE SHRI N.G.CHAUDHARI, VICE—CHAIRMAN 
THE HON'BLE SHRI G.L.SANGLYINE, .MEMBER(ADMN) 

1 Whether Reporters. of(lpcal papers may be allowed to 
- see the Judgment • 

'2. To be referred to the Reporte-r Or not ? 

• 	 3. Whether their Lordships wish to see the fair copy of 	Nd 
the judgment ? 

4. Whet her the Judgment is to be circu]ated to the otHer 
Benches ? 	 - - 

Judgment delivered by Hon'ble VICECHAiRMAN 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

original Application No.167/95 (in M.P.120/95) 

tit e  of Order: This the 4th ay of 1 ecember 1995. 

JUSTICE SHRI M.G.CHAUDHARI, VICE-CHAIRMAN 

SHRI G.L.SANGLHINE, MEMBER(ADMN) 

i. SriKunju Das & 20rs. 

(All are working under the Station Headquarter, 
Thakurbari, Assam. 

By Advocate Mr.B.K.Sharma for the applicant. 

Un]on of India 
Through the secretary, 
Govt. of India, 
Ministry of Defence, 
New Delhi. 

Additional Director General of 5taff Duties(SDGB) 
General Staff Branch, 
Army  Headquarter, DHG, 
P.O. New Delhj-110001, 

Ajni strative Coandant, 
Purv Kaman Mulchoyalaya 
Headquarters, 
astern Comand, Fort William, 
alcutta-7 00021. 

The Administrative Corpinandant 
Station Headquarters 
Thakurbari,C/0 99 A.P.O. 	... Respondents, 

By  Advocate Mr ,G, 6harma Addl,C,G,S.C. for the respon-
dents. 

0 R D E R. 

- 	 This is an application filed by 21 applicants who 

are serving as Conservancy 5afa.iwalas except applicant 

No.8 who was Tructor Driver, under the 5tation Headquatter 

Thakurbari, ,ssam. They have been engaged on casual 

basis for specified duration of each engagement. They pray 

for regularisation in view of the length of service 

they have put in during different spells of engagement 

and further pray for pay corrosponding to minimum of pay 
/ 

scale of regular Group D' employees. 

contd/- 

I 	 t 
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2. 	The respondents do not dispute the claim of 

the applicants and in fact it is stated in the written sta 

ment that their demand for regularisation is genuine and 

should be granted within the existing rules as per eligi-

bility conditions laiddown from time to time since the 

requirement to employ them is continleous and is of a perma-

nent nature, It is also stated that the applicants were 

to be regularised vide Department of Personnel Ad rnini stra_ 

tive Reforms, 0.M.No.49014/4/77-Estt(C) dated 21-3-1979 

and the case for regularisation had been processed by 

both static and field formation channels but the CFA's 

sanction could not be obtained so far for lack of knowledge 

of the procedure for regularisation, As far as payment 

of the minimum pay scale is concerned it is stated that 

although the same was paid for the month of March 1994 and 

April 1994 that was ordered to be recovered as sanction 

of CFA had not been received. It is however stated in 

paragraph 10 that the excess amount if it had been recove- [ç U 

red from the monthly pay that would have left the conser-

vancy staff with no money for subsistance, In paragraph 

12 it is stated that no refund of recovery of excess pay-

ment isadvisable under the rules and that all other 

reliefs asked for may be granted w.e.f. the date of sanction 

of CFA or the date of directive of the Central Administra 

tive Tribunal. Having regard to the written statement we 

find no difficulty in granting appropriate relief to the 

applicants. Hence following order:- 

The respondents are hereby directed to complete 

the procedure for regularisation of the applicants and 

regularise them as per rules. 

contd/- 
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The respondents are directed to pay the 

minimum of pay scale payable to Group 'D' staff to the 

applicants from the month of March 1994 onwards and continue 

to pay the same till the applicants are regularised. 

3. 	Steps, to obtain sanction from the CFA for the 

regularisat1on for payment-of minimum pay scale shall be 

taken within 2 months from the communication of this 

order to the respondents. We recommend to the CFA to 

.isue the necessary sanctidn early for regularisation 

as well as payment of minimum pay scale. 

O.A. is par4y allowed in terms of the aforesaid 

order. No order as to costs, 

(GGLY NE) 

MEMBER C ADM (M.G.cHMJDHARI) 
VICE-CHAIRMAN ' 

LM 
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N THE CENT1AL ADMINISTRATIVE TRIBUNAL 

TI BENCH : GUWAHATI 

: 

An application under Section 19 of the 

Administrative Tribunals Act, 1985. 

O.A. No. t3TI/95 

Sri Kunju as & Ors. 

Vs. 

Union of India & Ors. 

I N D E X 

... 
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1. Particulars of the applicants. 

1. Sri Kunju Das 

Son of Sri Dantya Rain 

Villate - Tupajuli 

P.O. Thakurbarj 

Dist, 
Sonitpur 

2, Sri Surjeet Singh(Tanti) 

Son of Sri Dhanto Tntj 

Village - Sessa 12 No., Line 

P.O.. 1 Rangapara 

(Dist.- Sonitpur 

3. Sri Sita Rain Mandal 

- Son of Sri Buddhar Mandal 

Village - Dholapdung Basti 

P.O. Thakurbarj 

Diet. Sonitpur 

• 	 4• SriBudhaRam 

Son of Sri Sudhya Tti 	- 

Village-Hazchura 

P.O. Balipara, Dist. Sonitpur 

5, Sri Jeeten Chandra Sut 
• • 

Son of 5ri Bidhu Ram Sut 

Village_Pitha Khuwa 
P.O. Pilta Khuwa 

- 	- Dist. Sonitpur 

te 	cJ- 
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6. 	Sri Pradeep Baruah 

Son of Sri Prabhat Baruah 

Village - Gerchi 

P.O. Sootea 

Dist. Sonitpur 

7, 	Sri Nayan Das 

Son of Sri Narayadra Das 

Viii- Anyaiunari 

P.O. Mowmarj 

Djt. Nawgaon 

Sri anjaxnin Topna 

Son of late Rarnesh Topria 

* 

	

	Village - Duleepadung Bastj 

P.O. Thakurbarj. 

• Dist4 Sonitpur 

Sri handra Kanta Sut 

• Son of Biphrm Sut 

Village Pithakhu,a 

P.O. Pithakhuwa 

Djst, Sonitpur 

10, Sri Gojnd Sut 

Son of Sri IvIohdar Sut 

Village - Pitha Khuwa 

P.O. Pithakuwa 

District- Sonitpur 
/ 

3 
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/ ii. Sri omeshwar Nath 

Son of Sri Hem *Ram Nath 

Village Kakalibhangj 

P.O. Khelmatf 

- Djt. Sonitpur 

Sri Khagen chand Nath 

Son of Sri Dhambrjdhar Nath 

Village - Jangarchiibrj 

P.O. Pithakuwa 

Dist. Sonitpur 

Emanulindwj 

Son of Gaharjm Ejndwjn 

Village - Depal Line 

P.O. Thakttharj 

• Dist,, Sonitpur 

14. Sri ShekharKarinakar 

Son of Sri Raxn Dayal 

Village Narngaon 

• 	 P.O. Thakurbari 

Dlst. Sonitpur 

• 	• 	 15 0  Sri S.H. 13hawal 

• 	 Son of 5ri Jai Kishan 

Village Khaspottj 

P.O. Merkn 

Dist. Nujapharpur 

• 	1I'1A 



 Sri Lalu Lohar 

on of 	ri Gulab Lahar 

Village 	huyapadung .Basti 

P.O. Rangapara 

Sonitpur 

 Sri Dilip Lohar 

Son of Sri Lallu Lahar 

Village 	Dhulapadung 

• p••  Rangapara 

Just. Sonitpur 

 Sri Aboi Nag 

Son of Beniya Nag 	S  

Village Rekharnarj 

P.O. Dhikiajuli 

Dist. 5onitpür 

19; Sri Arup Nath • 

IS 	 I 

Son of Bhawan Nath 

• 	 - Village Barn Bassaria 

P.o. Bassaria 

Dist. Sonitpur 

20, SriTaneswar Sut 

Son of Shotu Rain Sut 	 • 

Village Pitha Khowa 	• 

• P.t. Pitha Khowa 

District...sonitpur 

S N • 
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21. Sri SarbaswarBorah 

Son of Sri Satram Borah 

Village - Pitha Ithowa 

• 	 P.O. Pitha Rhowa 

Distrcit_ 6onitpur 	... 	pplicants 

20 	articuiars of the repndents 

Union of India 

hrough the Sectetary, 
• 	

Govt. of India, 

Ministry of Defence, 

New Delhi 

Additional Director Geeral of Stafi Duties (SDGB) 

General Staff Branch, 

Army Headquarter, DHG, 	•. 

p.c. New DeJ.hj-1100W1 
4 

3, Administrative Commandant, 

Purv Keman Mukhoyalaya 

Headquarters, 

Eastern Command, 

port William7  

Calcutta..700021 

4. 	The Administrative Commandant 

Station Headquarters, 
Thakurbarj, C/o 99 A.D.O. 	..... Respondents 

• 	
3L 
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Particulars for which this a2j2 lication is made, 

This -application is made for payment of minimum 

appropriate pay scale of Conservancy Safawala/ 

Tructor Dirver and for refund of the illegal recovery 

of regular, pay scale & allowances granted to the 

applicants, for the months of Ray and April 1994, 

which was illegally recovered from the pay bill on 

the alleged ground of excess payment in the month of 

June, 1995 vide Area Accounts Office letter No. Pay/ 

IV/92. dated 2.6.95 and also for regularisation of 
I 	 - 

services of the applicants with immediate effect, as 

they are serving for ffairly long spell and other 

service benefit due and admissible to the applicants, 

  

That the applicants declare that the subject 

matter is within the jurisdiction of this Hon *bl e  

Tribunal. 

5., 	Limitation 

That the applicants further declare that this 

application is within limitation prescribed under 

Section 21 of the Administrative Tribunals Act, 1985. 
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6, 	9acts of the case 

6.1. 	That all the .applicants are citezens of 
I 	 - 	 I 

India and as such they are entitled to all the rights 
4 	 • 	 $ 

and privileges guaranteed by the Constitution of 

India and all the applicants are serving as conservancy 

Safajwaja, except applicant No. 8 who is serving as 

Tructor Driver under th Statiàn Headquarter Thakurbari 

A sam • Ei '" 	 Y'' 	?c fl? 	' 4), 

)Jd1% 	--• 

6.2 	That all the applicants were appointed as 

• 

	

	 Conservancy Safaiwala after being duly selected by 

the Selection Board constituted by the Administrative 

Commandant Station Headquarter except the applicant 

No. 8 who is serving as Tructor Dirver in the Station 

• 

	

	 Headquarter Thakurbari, names of the applicants were 

sponsored by the loal Employment Exchange following 

the requisition of the Station Headquarter, Thakurbari, 

The details of initial appoints indicating relevant 

Years are furnished below :- 

$1. 	No.' Name of applicants 	- Year of initial 
- engagement 

i 6hri Kunja Das 1980 

• 	 2 Shri Sita Rain Mandal 1980 4 

3 Shri Surjeet Singh(Tantj) 1980 

• 	4 Shri Budda Ram 1980 

5 Shri Jeeten Chandra Sut 1989 

6 Shri Pradip Baruah • 1989 

ZL 
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1 3 2 

7 1  . Shri Nayan Das 1990 

8 Shri Benjamin Thpna 1993 

9 Shri Chandra Kanta Su"t 198b 

10. Shri Govind 	ut 	 . '- 1986 

11.0 Shri Soueshwar Nath' 1985 

12. Shri Kaga Chand Nath 1985 

.1:3. Emanuljndwjn . 195 

140 Shrj Shekhar Karmakar 1982 

.150 .Shri S.M. Ehawal 1978 

• 	 164 Shri Lalu Lohar 1982 

17.. Shri Dilip Lohar 	. 1986 

18, Sri. Aboi Nag 1980 

19.. Shri Thomeswar Sut 198b 

200 Shri Sarbeswar 	Boruah 190 

21 0  Shri Arup Nath 	• 1985 

he above applicants zIxXk after their ml-

tial engagement in the respective year mentioned 

above were continuously working in three difterent 

Units under. tation Headquarter, Thakurbari without 

any break only after 1989 the respondents starteu 

showing one day artiicia1 break after completiou uf 

every three months works which is arbitrary, illegal, 

and contrary to the settled law of the land. 

CL- 
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6.3 	That it would be evident from the appointment 

letter of applicant No. 7,11 and 21 that the engagement, 
4 

appointment has been made following selection by the 
I 	- 

Board constituted by the Station Headquarter, Thakurbari. 

The appointment letter of Appliàant Nos, 7,11,and 21' 

	

- 	 • 	•1- 	 ..• 	
'4 

were issued under letter No, 422/5/ST/Q dtd. 21.7.90 

No. 422/5/ST/Q dtd, 29.7.85, No. 422/5/ST/Q dtd. 

21.,90. Therefore, it appears that all the applicants 
It 	 • t 	 . 4 

were duly selected through interview prior to their 

engagement/appojntmen. 

Copy of, the aPpointment letters dtd. 
4. 	4 

21,7.90, 29.7.85 and 21.7.90 are annexed as Annexure 

1,2 and 3 espectjve1. 

	

6.4 	That the applicanth beg to state that, time 

to time the Station Headquarter ' 1 hakurbari some time 

used to issue fresh appointment letter after long 

interval which would be evident from the letter dtd. 

10.8.89 issued by the Major P.C. Mathur, whereby all 

the applicants against' appointed as Conservancy 

Safaiwala on temporary basis with effect from 1st 

September/89. 

C copy of the appointment order dt. 10. 8.89 
Is annexed as Annexe_4. 

	

6.5 	That the applicants beg to state that they 

have approached the Administrative ,  Commandant and 



other authorities of Thakurbari Station.Headquarter, 

on many occasions for reguiarisa€iori of services of 

the applicants particularly through Convenor North 	- 

East 'Region, Defence Employees, Coordination Committee, 

Tezpur, Assam vide representation Not NEDE/Cc/90 

dated 28.4.90. 'The Hohble Minister of Industfies, 

Asam vide his letter No. M1/12/91/330 dtd. 26.3.92 

forwarded a petition endorsed to him by the Hon'ble 

Chief Minister of Assarn regarding regularisation 

services of the applicants addressed to the 

Commander, 44 Mountain Brigade, Headquarter, Thakurbari 

Sonitpur. 

Copy'of the Representation4 dtd. 28.4,90 

sand 'letter dtd, 26.3.92 are annexed as Annexure 5 

and 6 respectively,. 	- 

6.6. 	That the applicants further beg to state 

that ihe Leutanent Colonel Sri S Banerjee. officiating 

5.5.0. of Station Heqdquarter, Thakurbarj had written 

a letter addressed to Shri Brahrttanand Pande L.A.O. 

Army, Tezpur vide letter No. 422/Conservancy/j./$T/Q 

dtd. 3ii.93 strongly forwarded the case of regulari-, 
• 

	

	 sation of I

the present applicants wherein it is 

stated that there are altogether 22 Conservancy 

• 	 Safaiwala employea for last so many years aa adhoc 

Station Thakurbarj, 18 of them fuitui all requirements 

for becoming permanent. it is also stated in the 

aforesaid letter triat lathough demand for additional 

0 

11 
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aliotment is made but there are remote chances for 

getting any more funds. Therefore it appears that the 

casual labourers are being utilised under the Station 

Headquarter, Thakurbari depriving them the regular 

service benefit and also depriving the appropriate 

pay scale which ought to have -been given to the 

applicants but the higher authorities intentionally 

depriving'of the applicants legitimate claims of 

egularjsatjon as well as appropriate pay scale. 

This action of the respondents is highly illegal, 

arbitrary and violative of article 14 and 16 of the 

* 	 Constitution Particularly when casual laboure -s/workers 

are working under other Administfatjve commands of the 

same department are getting all ervice benefits and 

regular pay scale. - 

A copy of the letter dtd, 3.11.93 is annexed 

herwith as Annexure-7. 

6.7 	That in reply to the letter dated 3.11.93 the 

L.A.O(A) Tezpur vide his letter No. Tez/LA/M±E 11Misc/ 

Fd/Unjt dt. 6.11.93 it was suggested that if the 
I 

services of the Conservancy Safaiwalay Continuously 

-required/necessary for a longer period then a board 

of off icers may be benstituted under order of the 

Headquarter to select the name of conservancy out of 

the total for regularisation of the services as well 

as declaration of quasi permanent those who have 

alreadh completed more than three years and 10 years 

_Jz_- 
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of service respectively and fulfil all requirements 

for becoming permanent then it would be obligatory 

to the department also to make payment regularly and 

meanwhile regular yearly demand for allotment of 

V 	funds may also be placed to appropriate authority. 

• 	for their payment. But unfortunately no improvement 
V 	 V 	 . 

• V 	is made as regard payment of regular salary as well 

as for regularisation of the services of the casual 

applicants although the applicants are working tor 

• 	 a very long period and itsxl is led a strong 

presumption that the services of the applicants are 

of permanent nature :and theyare being similar job 

like regular'conservancy safaiwala in other establi-

shment of Station Headquarter constituted in North 

Eastern 1egion under the Ministry of Defence.. 

Therefore interference of the Honlble Tribunal is 

required for immediate payment of appropriate payscale 

to the applicants till their regularisation. 

A cOpy of the letter datd 6.11.93 is 

annexed as nnexure-a. 

6.8 	That the applicants further beg to state 
pleased 	 V  

that the respondents were p1amag to pay regular 

pay scale to the applicants for the"nthsof March 

all other allowances admissible 

as per rules and thereafter regular pay and allowances 

' V  

11 

7Z 	J 
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also prepared by the Station Headquarter, Thakurbari 

and submitted to the Area Accounts Office, 'Shillong 

under Reference No. 422/Conservaricy/3/ST/Q dated 

31.8,94 and 14.9,94 for the months of May, June,xxd  

July and August 1994 respectively. But the Area 

Accounts Officer Shillong under his letter No. Pay/IV/ 

V01/12 dated 21.9.94 whereby the regular pay bill fot 

the months of May, June, July and August 1994 were 

returned with an objection that no authority for 

drawal of regular pay scale were enclosed and further 

objections were also raised on theground that no 

detailed D.O.P,T. II has been enclosed to this effect 

stating interalia the rate of Pay, D.A. and H.R.A. 

and C.C.A and also on som other grounds and unfortuna-

tely thereafter no regular payment 0± salary paid to 

the applicants and the respondents again started paying 

at the old rate i.e. Rs. 36.90 per day on no work no 

pay basis and thereby the legitimate claim of the 

applicants are denied continuously which is violative 

of Article 14 and 16 of the Constitution of India. 

A copy of the letter issued by the Area 

Accounts Officer dtd. 21.9,94 is annexed as Annexure-9. 

6.9 	That the applicants after non-receipt of 

regular pay scale ror the mOnths of May, June, July 

and August 1994 approached to the Administrative 

Commandant for payment of regular appropriate pay scale 

(p' 
rv 

Ci-/Yt e-7A, 



on many occasions. However the Station Headquarter 

Thakurbari vide notice dated 2.7.94 inform the 

applicants individually to collect their pay for 

the month of May 1994 as approved by the Area 

Accounts Office, Shillong at the casual rate 

following which.the pay will be returned back to 

Governmrent and it is further assured to the applicants 

individually that the case for permanent pay scale 

has already been taken up and waiteing for confirmation 

from Army Headquarters. Likewise similar notice also 

Issued in the month of August 94 individually to 

the applicants requesting them to collect their pay 

from the Headquarter at the casual rate and also 

further assured that the matter for regular pay 

scale was t aken up trith the Headquarter. But unfor.-

tunately till date no payment of regular pay scale 

have been made to the apPlicants and utill the 

respondents are paying at the casual rate to all 

the applicants which is far less than the minimum 

of the pay scale which had been enjoyed by the 

reg lar Conservancy Safaiwala in other Station 

Headquarter5 •  This action of the iespondents are 

highly illegal atd Violative of Article 14 and 16 

of the Constitution of India. 

Copies of notice auly , 94 and August 1 94 

are enclosed as Annexure 10 a,b,c,d, (series). 

c2Le31)&n Sk-t) 
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6,10 	Mostsurprisingly when the applicants 
. 	

. 

were due to get some arrear payment following the 

enhancement in the rate of their daily wages ;ihich 
.4 

would be evident from the letter No. 422/Sonservancy/ 

3/sT/Q dt. 27,5.95 the respondents vide their letter 

No. Pay/IV/2/ dtd. 2..95 deducted the alleged 

excess payment which was made to the applicants in 

the months of March and April 94 by way of granting 

regular pay scale. This recovery from the arrear pay 

and allowances is made from the applicants without 

• 	any show casue and also without observing the 

principles of natural justice. The applicants are 

entitled to receive regular pay scale in every month 

from the date of their initial appointment as casual 

labour but the same is being deprived to the applicantt 

in a very arbitrary manner and when the r'egular pay 

scale is given for the months of March and April 1 94 

the same should not bEve been recovered from'the 

applicants under any circumstances. Moreover the 

applicants had spent all the money which was received 
- 	 May and 

as salary for the months, ofApril zad 1994 therefore 

recovery of the same is highly iliegal arbltraty and 

unfair. It would be evident from the letter datea 

2.6.95 wherein itis mentioned that the excess payment 

made vide voucher No, 42 2/5/RPB/CI V/March' 94 dtd. 

27.3.94 and 422/5/RPB/Civ/April '94 dtd. 30.4.94 

TherefOre the I-Ion'bie Tribunal be pleased to direct 

/ 

LJ 
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the respondents to retuna the amounts which was 

recovered from the arrears pay and allowanced of 

the applicants with immediate effect. 

A copy of the letter dated 27.5.95 and 

recovery order dated 2.6.95 are annexed as Annexure 

11 and 12 respectively. 

6.11 	That the applicants beg to state' that 

after serving for such a long time, they have 

acquired a valuable and legal right for regular 

pay scale and other regula± service benefits, which 

are being enjoyed by the regular Safaiwalas in other 

Station Headquarter, therefore pending irnmeaiate 

absorption, the app1jcats ate entitled to regular 

pay scale.. The Govt. of India, Department of 

Personnel and Training under their Office Memo 

No. 51016/2/90 (Est -t.) (C) dtd. 10.9.93 have prepared 

a scheme for grant of temporary status and regularj 

s ation of casual worker and under the above scheme 

the guidelines in the matter àf recrujtent of person 

on daily wages basis in Central Govt. Offices which 

was issued under Office MemorandumNo. 49014/2/e6_Estt. 
(c) dt. 7.6.88 were further reviewed in the light 
of the Judgement of the Central Administrative 

Tribunal, Principal Bench, New Delhi which was passed 

in the case of Raj Karna]. and Others Vs. Union of India 

w 	ev 
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& Ors. on 16.2.90 and whereby it has been decided 

that while the existing guidelines contained in 

O.M. dated 7.6.86 may continue to be followed, the 

grant of temporary status to casual employees who 

are presently employed and have rendered one year 

of continuous service in central Govt. Offices other 

than Department of Telecom, Posts and Railways would 

be regulated by this Scheme. 

The relevant portion of scheme for grant 

of temporary status and regularisation are quoted 

below : 

Temporary Status 

i, Temporary status would be conferred on all 

àasuai labourers who are in employment on the 

date of issue of this O.M. and who have 

rendred a continuous service of at least 

one year, which means that they must have 

been engaged for a period of at least 240 

days (206 days in the case of office obser-

ving 5 days week). 

ii. Such conferment of temporary status would 

be without reference to the creation/avail-

ability of regular Gr. 'D' posts. 

Conferment of temporary status on' a casual 

labourer would not involve may change in 

his• duties and responsibilities. The engage-

ment will be onily rates of pay on need 

co 
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basis. He may be deployed anywhere within 

the recruitment unit/territorial circle 

on the basis of availability of work. 

iv, Such casual labourers who acquire temporary 

status will not, however, be brought on 

• to the permanent establishment unless they 

are selected through regular selection 

• process for Group 'D' posts, 

5, 	Temporary status would entitle the casual 

labourers to the following benefits :- 

	

'i.0 	Wages at daily rates with 'reference to the 

minimum of thepày scale for a corresponding 

regular Gr. 'D' official including DA,HRA 

and CCA. 

jIe Benefits of increments at the same rate as 

applicable to a Gr. 'D' demployees would 

be taken into account for calculating pro 

rata wages for every one year of service 

subject to performance of duty for at least 

240 days (206 days: in Administrative offices 

	

• 	Qbserving 5 days week) 'in the year from the 

date of conferment of temporary status. 

• ' 	 iii. 	Leave entitlement will be on a pro rata 

basis at the rate of one day for every 10 
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'days of work. Casual or any other kind of 

leave, except maternity leave, will not be 

admissible. They will also be allowed 'to 

- carry rorward the leaye at their credit on 

their'regularisation. 'They will not be 

• entitled to the benefits of encashn-tent of. 

leave on termination of, service for any 

reason or on their quitting service. 

iv. Maternity leave to lady casual laboürerà as 

admissible to regular Gr. 'D' employees will 

- 	 . be allowed, 

• v, 50% Of the service rendered under Temporary 

Status would be counted for the purpose of 

recrujtmefltbenefjts after their regularisa- 

tion. 

vi, After rendering three years' continuous 

service' after conferment of temporary status, 
• 	 . 	

. 

 

the casual labourers would be treated on par 

with temporary Gr, '' employees for the 

purpose of contribution to the General 

Provident Fund, and would also further be 

eligibie for the grant of Pestial Advance, 

• 	. 	. 	Flood Advance on the same cond1t1os as are 

applicabl6 to the temporary Gr. 'D' employees, 

provided they furnish two sureties from 

permanent Government servants of their 

Departments. 

&iJC 
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vii. Until they are regularised, they would 

be'entitled to Productivity Linked Bonus/ 

Ad-hoc bonus only at the rates as applica- 

ble to casual labourers .0 

Under the above scheme the applicants are 

entitled to minimum of the reg'lar pay scale, 

increment, Bonus, Leave etc. But the respondents 

did not take any action even after issuance of 

Office Memorandum dated 10.9.93. 

A copy of the scheme of temporary status 

and regularisation dated 10.9093 is annexed as 

Annexure - 13. 

6,12 	That the applicants beg to state that 

after serving such a long period the case of the 

present applicants stands in a better footing as 

regard their claim of regularisation as well as 

dlaim for payment of regular pay scale. The decision 

of Principal Bench of Central Administrative Tribunal 

New Delhi passed in Sri Raj Keal &Ors Vs. Union of 

India & Ors suppor,t the case of the present applicants. 

The relevant portion of the Judgement dtd. 16.2.1990 

reported in 1990 SLJ(2) CAT are quoted below :- 

" 21. We are therefore, of the opinion that 
* 	 i 

in order to solve the problem of casual 

__; 	G4 	3V.2CA'L 
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labourers engaged in the Central Government 

offices in a fair and just manner, the proper 

course for the Government would be to prepare 

a scheme, somewhat like the one in operation 

for redeployment of surplus staff, vide 

Department of Personnel and A.R.'s U.N. No. 

3/27/65-CS-li dated 25.2.1966 and amplified 
• 	

S. 	 • 	4 

vide IJepartment.of Personnel and Training's 

O.M. No. 1/1/81-CS-11 dated 30.4.1987, and 

the Department of Personriel and Training's 

• 

	

	O.M. No. 1/14/88-CS-Ill ated 31.3.1989 and 

1/18/88-c.s. III dated 1.4.1989 for all 

• 	 casual labourers engaged prior to 7.6.1988, 

• . but who had not been regularised by the 

authority concerned for;want of regular 

vacancies or whose service had been dispensed 
• 	5, 

with for. want of regular vacancies. Since the 

Department of Personnel and Training is 
r 

monitoring the implementation of the instruc-

tions issued vide U.N. dated 7.6.1988, the 

Union of India through that Department, should 

undertake to prepare a suitable scheme for 

• absorbing such casual labourers in varIous 

Ministrjes/Departmen.s and subordinate and 

attached offices other than the Ministry of 

Railways and Ministry of Communications. Their 

absorption should be on the basis of the total 

'f• 	 ,p • 	 - 	 - 
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nuxuber of days worked by the persons concer-

ned.. Those who have worked for 240 days/206 

days (in the case of six days/five days week, 

respectively), in each of the two years prior 

• 	to 7.6.88 will have priority over the others 

• 	 in' regard to absorption. They would also be 

entitled to their absorpion in the existing 

or future vacancies. Those who have worked 

for lessor periods, should also be considered 

for absorption, but they will be entitlea to 

• 	 wages for the period they actually worked as 

casual laboirers. No fresh engagement of 

casual labourers against regular vacancies 

shall normally be resorted to before absorbing 

the surplus casual labourerse The fadt that 

some of them may not have been sponsorea by 

the Employment Exchange, should not stanã in 

the way of their absorption, Similarly, they 

should not be considered ineligible for 

absorption if at the time of their initial 

• 	engaement, they were within the prescribed 
• 	 age limit". 	• -. 

-j 

• 	Full Bench of the Central Administrative 

Tribunal, Hyderabad Bench upheld the decision of 

Ernakulam B,ench where it is decided that even part 

• 	 time casual workers are entitled to benefit of 

-4-'z4 	-4j 
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rant Q_f___TPMOogQgY StAlt_q& pending their absorption 

in Group 'D' Posts. 

Rejevent portion of the Full Bench Judgement 

of the C.A.T, Hyderabad Bench are quoted below : 

Having regard to the aforesaid 

circumstances, we do not feel persuaded to 

reconsider the consistent view taken by the 

Ernakulam Bench of this Tribunal that the 

benefit ot ' lCasual Labourer. (Gran of 
S 

	

	
Temporary Status and Regularisation) Schem&t 

in so far as it pertains to the grant of 

S 	 temporary status and further absorption in 

Group D posts is equally applicable to part-

time casual labourers like the applicants 

• 	also. Hench,"jt follows that the applicants 

herein are also entitled to have the same 

relief as granted in similar cases by the 

Ernakulam Bench, 

14... For the easons stated above, these 
I 	 . 	

I 

applications are allowed and the respondents 

are directed to confer upon the applicants 

temporary status in Group -D posts from 2,11, 

' 
1 989penthng their absorption in Group-D 

posts in accordance with the "Casual Labour 

• 

	

	(Grant of Temporary Status and Regularisatjon) 
Scheme' • The applicants however, ,  will not be 

sI . 	 1C 
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entitled to any arrears of emoluments 

arising out of the above said direction 

tifl, the date of their filing the respective 

applications The above directions shall be 

compiled with by the respondents within six 

months from the date of receipt of this 

order's', 

All these above decision was taken by 

different Benches of the Centra1 Adminjstrative 

Tribunal to provide job security to the Casual 
S 	

4 

Labourers and for better service COfldjtj. The 

Hon'ble 5upreme Court expressed similar views in a 
- 

number of cases of Casual workers for payment of 

minimum wages as well was for payment of minimum 

salary payable to regular employees in .comparabl e  
-• 

Posts. Recently the Hon ble Apex Court further 
I 	

S I 	

I 

reiterated the same view. In the case of Niadar and 
• 	 another Vs, Rdlhi Administration and nother which 4 	

1 

Was reported Ifl 1992(4) 5CC 112 equva1en to 1992 (21) 
- 	 • 	 I  

ATC 398, The relevant portion of the ofder 
IS quoted I 	i.-. 	1 	 4 	

• below :- 1 

" ORDER  

'1. etitjoner 1 is a Casual labourer on daily 
- I 

wages working in the Soil Conservation 
* 	

4 

Department, Agriculturige Section, Delhi 

Administration Delhi and Petitioner 2 is the 

Union of Casual Labourers working In the dad 

j 	ot-?ie3i C(L LtL 
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department. They have prayed for the issue. 

of direction to the Delhi Administration 

and to the Union of India to regularise 

their services and also to pay each of them 

until such regularisation the minimum salary 

payable to a person regularl7 employed in 

a comparable post in the department. It is 

stated that many of the casual labourers 

working in the above-said department have 

been working for nearly 20 years as casual 

labourers 

2. Following a)K number of decisions rendered 

by this Court on the question of regulari-

sation of casual workers and the need for 

paying them the minimum salary payable to 

a regular employee in a comparable post, 

we issue a direction to the Delhi Adminis-

tration to prepare a scheme for absorbing 

the casual labourers who have worked. for 

one year and more in the Soil Conservation 

Department as regular employees withIn six 

months from today and to absorb all such 

casual labourers who are found fit to be 

regularisedunder the scheme as regular 

employees. Until they are so absorbed the 

Delhi Adnini•stration shall pay w.e.f. 

/ 

t,c 
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October I, 1988 to each of the casual 

labourers working in the Soil Conservation 

Department the salary or wages at the rate 

equivalent to the minimum salary paid to a 

regular employee 'in a comparable post in the 

Soil Conservation Depart11lent. 

The present applicants also similarly 

situated. The Hon'ble Supreme Court further reitera-

ted in the case of Vijoy Pal Sarina & Ors Vs. Delhi 

Administ±ation •& Ors* reported in .1992(21) ATC 

399. The Flon'ble Supreme Court in the case of 

Rajesh Kumar Soni and Others Vs. I4jnistry of 

Environment & Forest and Wild Life and Others 

reported in 1992' (21) ATC 401 where the Hon'ble 

Supreme Court was pleased to pass the following 

order': 

U  ORDER 

- Heard learned counsel for the parties. We 

- 	 have also perused the writ petition alid two 

• 	counter-afridavits. It is not disputed that 

• 	 the petitioners have been working in the 

establishment ror more than 4 to 5 years. 

• 

	

	 This gives us the impression that there is 

regular need for this employment. Though 
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this is the 	 position, petitioners 

are being continuing as daily-rated employees. 

We do not think this should be permitted 

particularly when the wage of daily-rated 

employees is about half of regular employees. 

We direct the opposite-party-respondent to 

absorb the petitioners on regular basis. If ,  

there be any other similarly situated femploy-

ees senior to them they should be givn the 

same benefit. This should be done within three 

months hende. Initially the absorption should 
II 

be against Group D posts and as and when 

permanent opportunity against Group C posts 
1• 

opens up, they should be considered. The 

writ petition is disposed of accordingly 

with no order as to costs." 
41 

The Hon'ble bupreme  Court further observed 

in the case of State of Haryana & Ors Vs, Pyara Singh 

& Ors reported in 1992(21) ATC 403 in paragraph 51 

	

: 	 4 

pf the said Judgement as follows :- 

"51. So far as the work-charged employees and 

casual labour are concerned, the effort must 

be to regularise them as fidr as possible and 

-as early as possible subject to their fulfill-

ing the qualifications, if any, prescribed 

for the post and subject also to a-vailability 

Le3c 
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of work. If a casual labourer is continued 

for a fairly long spell - say two or three 

	

I. 	 4 

years - a presumption may añse that there 
 

is regularneed for his services. In such 

a situatiori, it becomes obligatory for the 
44 	 '4 	 • 	$ 	4 

authority concerned to examine the feasibili- 
• 

ty. of his regularisation. While doing so, 
41' 

the authorities ought to adopt a positive 
$ 	.. 

approach coupled with an empathy for the 

	

1 	1 	$ 	r 	4 

person. As has been repeatedly stressed by 

this Court, security of tenure is necessary 

for an employee to give his best to the job. 
1 	4 

In this behalf, we do commend the orders ot 

the Government of Haryana (contained in its 

letter dated April 6, 1990 referred to 

hereinbefore) both in relation to work-charged 

employees as well as casual labour. 

In the instant case applicarts were working 

for a very long period, thefefo2e it clearly indicate 

that there are needs of permanent hands and the works 

they performing in the permanent nature. Therefore 

they are entitled to regular service benefit and 

regular salary. Be it stated that the applicants 

are presently getting half of the salary in comparison 

to a regular employee in a comparable post serving 

A- 
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in the same department. Therefore denying of the 

benefit of regular pay cale is highly illegal, 

arbitrary and violative, of ArtIcle 14 and 16 of 

the Constitution of India. 

613 	That the Hon!ble Tribunal be pleased to 

direct the Respondents under'the facts and circurns-

tances stated above to refund the pay and allowances 

which was paid to the applicants in the months of 

March and Apri .1994 and further be pleased to 

set aside the impugned order of Recovery (Annex- ) 

6.14 	That the applicants beg to state that the 

recovery has been made in the month of June 1995 

and finding no other alternative they approached 

this FIon'ble Tribunal for issuance of a direction to 

refund the illegal recovery made by the Respondents 

and further be pleased to direct the Respondents 

to pay regula pay scale pendingabsoxption. The 

recovery was hignly iliegal:when the appU.caits 

are entitled to regular pay scale after serving 

such a long timç in the present establishment. 

6.15 	That the'cause of action in the month of 

June/95 when the recovery has been made from the 

arrear pay and allOwance of the applicants which is 

illegal, arbitrary and unfair. 

/ 	 . 
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6.16 	
That this application Is made bonafide and for 

the cause of justice, 

	

7, 	Re  1 	
: 

Under the facts and circumstances the 
applicants 

prays for the following reliefs : 

1. That the Respondents be directed to refund the 

pay and allowances which was recovered from the. 

arrear pay and allowances Vide letter No. Pay/ 

V/12 dtd. 2.6.95 (Anflex._12) 

That the order of recovery issued under letter Nc 
Pay/Iv/12 dtd. 2.6,95 be set aside and quashed, 

That the respondents be directed to pay minimum  
of the pay scale with immediate effect tii  regul 
riLatio

n of seijces with annual increment3 bonnp 
leave etc. 

4 That the respondent be directed to pay regular 

Pay scale with effect from March94 onwards. 

5 9 
 That the respondents be directed to regulrj3 th 

services of the applicants with immediate effect. 

6. That the Hon'ble Tribunal be pleased to pass 

any other order or orders under the facts and 

circunlstaflces of the case as deemed fit 
and 

proper. 
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The above reliefs are prayed on the 
$ 

following amongst other grounds - 

GROUNDS 

For that the applicants are serving as 

casual labourers in the Station Headquarter, 

Thakürbari for .  fairly long period. 	 - 

For that the works entrusted to the applicants 

are of permanent nature whthch would be 

evident from the fact of their long engagement 

i
• . 	 ) 

n th
,
e Station Headquarter, .Thakurbari, 

3, 	For that regular pay scale granted in other 

Station Headquarter namely Rangiya, Misswnari, 

Tezpur to the similarly situated Conservancy 

	

I 	 •. 

Safaiwala. 

For that the respondents are paid only 50 0/, 

of the minimum of the pay scale to the 

- comparisjble post of Safaiwa].a, 

For that the applicants who are serving under 
$ 

Station Headquarter, Thakurbari performing the 

same duty like regular Conservancy Safaiwala 

1ike Rangiya, Missamarl Station Headquarter. 

5 kci ~ ( 7,- 	 9W/ 
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• 	6. For that the Respondents have violated the 
* 	. 	 4 	•y. 	- 

principle of equal pay for equal work in the 
• 	 - 	 .4 	• 	- 

instant case of the applicants. 

For that recovery of pay and allOwances in the 
• 	 . 	 -• 	 . -•.- 	 . 	 I 

name of alleged excess payments which were paid 

	

I 	 * 

to the applicants in the months of March and 

	

• 	 .. 	.1 

April/94 and recovered in the month of June/95 

is highly illegal, arbitrary and unfair. 

For that recovery without following the principles 

of natural justice is hihly illegal-and 

discriminatory. 

For that applicants are entitled to minimum 

of the pay scale which is settled law land by 

the Hon'ble Supreme Court of India. / 

10.. For that applicants are entitled tb regularisation 

of their àervices after serving for a long period 

in Station Headquarter, Thakurbari. 

I 1. For that need of regular'absorp -Eiori of the 

applicants also appears from the correspondences 

• . 	of the authwrities. 

?4Jz-i 	 J 
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8, 	Interim reliefs prayed for. 

During the pendency of this application 

the applicants pray for the following interim 

reliefs :- 

	

• 1 • 	That the, respondents be directed td pay 

the minimum of the pay scale. 

The above interim relief is prayed on the 

ground mentioned in para 7 of the application. 

9 1  That the applicants dec&&re that there5 is 

tp no rmedy uner 'any rule and the Hon 'ble Tribunal 

is the only remedy. There is no service rule. 

 
I 

That the applicants further declares that 

they have not filed any other application 'on the 

subject matter before any other Court/Tribunal. 

 Details of I.P.O. 

Postal Order No.  

Date 
' 

Issued from 
: 	 G.P.O., Guwahati 

Payable at G.P.O., Guwahati 
 ' Details of Index 

Index containing the áetails of documents are 
enclosed. 

134, Lisof enclosures 

As per Index. 

1A 	 -te )t47L 
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I, Sri Thaneswar Sut, Son of Sri Satram Sut 

resident of Pithakhowa in the district of Sonitpur 

ao hereby solemnly affirm and aeclare that I am one 

of the applicants in this case. I am authorised and 

competent to verity this petition on behalf of the 

otheis. The statements made in this pppiication are 

true to my knowledge ikpd belief and nothin is 
S 	 / 

• 	 suppressea oi material facts of the case. 	
S 

S 	 • 

Ll 

S 	

• 	Date  

• 	

S 	Place : Guwahati 	SIGNATURE 

( 

f 	
5S 
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S 	 ANNEXUP.E - 1 

S 	 Station Headquarters Thakurbari 

	

S 	
C/o HQ 44 Mtn Bde 

	

S 	 Q/o99AP0 

4 22/5/ST/Q 	* 	21 Jul 90 

Shri Nayan Das 
• 	Vill-Madapi Bainun Pukhuri 

P.O. Dipota 

ML0YMENT OF CONSERVANCY STAFF 

11 It is for your information that you have been 
S 

	

	
seiected.for employment asconsy staff in Station 
Headquarters Thakurbarj. 

2. You hereby direct to join the duty from 23 Jul 90 
onwards and will report to this Station Headquarters 
Thakurbarj with interview1l letters on the above 
date, 

Sd/-Y C Pathaic 
•Maj 

DAQMG 
S 	 forCdr 

Area AccountOffice 1, It is for your info that the 
Shillong 	 following.candidates found suita- 

ble for employment as consy staff 
in this 5th HQ in presence of 

• 	 board on 10 Jul 90, 

Shri Sarbbeswar Bora - 

Sh±i Nayen las' 

*12 
The above pers have been info 
accordingly and directed to report 

	

• 	• 	to this HQ by 23 Jul 90 onwards 

	

• S S 	
••. 	 to join the duty. 

Assistant Director of Employment :. for info please 
S 	 district exchange Tezpur 

'S - 	

•-1&-" 
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ANNEXURE-2 
• 

Station Headquarters 
Thakurbarj 
c/o Headquarters 
44 Mountain Brigade 
C/o99ApO 

29 Jul 85 

Shri Somoswar Nath 
Village Kakalbhangj 
Post Office.. Khelrnala T. Tezpur 
Distt : Sonitpur(Assam) 

• 	•. 	r 

1. 	ou are- recommended for employment as conservancy ,  bafaiwala at this Hedquarter, You are, therefore, 
requested .to kindly report to this headquarters 
at.0800h on 01 Aug 85. .for duty. 

4 	 - 	 * 

Sd/- P. Nand Kumar 
Captain 
ffig BM 

for Commander 

JAI  

S~/'v 4gC2 J 
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• ANNEXURE...3 

Station Headquarters Thakurbari 
/o HQ 44 Mtn Bde 
c/o.99Apo, 

I  
41- 

21 Jul 90 

Shri. Sarbbe,ar Bora 
Village &.p,o, I.Pith&chowa 

4. 	
Y14ENT up bONSERVAJJCY STAFF 

1. It is for your information that you have ben 

selected for employmntas consy staff in Station 
Headquarters Thakurbarj, 

2, You are hereby direct to join the duty from 23 
Jul 

90 onwards and will report to this Station 

Headquar3 with interview call letter on the 
above date, 

S_ Y.C. Pthk 
•Maj 
DAQMG 
for Odr ,  

2Y 

Area ACCt Offic(i 	- 
Shillong 
1• • 	

is for your ino that the follwing candidates 
found suitable for employment as consy staff in this 5th HQ in presence of board on 10 Jul 90, 

Shri. Sarbbeswar Bora 
Shri Nayan Das 

2. The 
above pers have been info accordingly and 

directed to report to this HQ by 23J1 90 Onwards to join the duty, 

Assistant Director of Employment : for info please district employent exchange Tezpuz 	
• le 

A.100 
%J 
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ANNEXUp_4 

APPT 
/ 

The uridermentjoned pers are appointed in temp 
vacancies of consy safaiwala Please report for duty 
on 1st Sep89 at Stn FIQ  Thakurbari at 0800 h :- 

1, Shri Kunju Das 

20 Shri Sekhar Karmakar 

 Shri Sita Rem .Mandal 

 .Shri Chandra Kant 
 

Shri Jevan Sut 

 Shri Leiau Lohar 

 Shri Govind Sut 

 Shri Surjeet Singh 

9 ., Shri Abol Nag 

10. Shri Dilip Lohar 

• 	 Ii. ShriTara Basu 

• 	 12. Shri Emendu 

13. Shri Tflaneshwer Sut 

14 Shri Budh Ram 

 Shri Arup Nath 

 Shri Khagan Chand 	-- 

17, Shri Someshwar Nath 

18. Shri Jitendra Sut 

• 	 19. 5hri Ramesh Topna 

20.. Shri Bhuil 

Station : C/o 99 APO SdJ- P.C.Mathur 
Maj 

Dated : 	10 Aug 89 	
. DAQNG 

• for StnCdr 

- 

• 

. 

• 

r 

ec/&'Z 



' 4. 
ANNEXURE-5 

NORTH EAST REGION DEFENCE ELOYEES CO-ORDINATION 

CO1'IMITTEE 

(Representing Entire. Defence Cjvillan Employees of 
N.E. Region) 

Please reply to : 	 Sri P 1< Nath 

Sri D.K.Nath,Convenor 	 Convenor &
Exedutive Member 

North East Region Defence All India Defence Employees 
mployees 'Coordination 	Federation Corrunttee. 

C/o GE TeEpur 
P.O. Dekargaon 
Dist. sonitpur(Assam) 

Ref No. NEDE/Cc/90 . 	 Date 28 April' 90 

To 
The Adjutant General. Branch 
Army Headquarters 
New Delhi 

Subject.:. REGULARISATION OF CONVANCY SAFAIWALA UNDER 
STATION HO THAKURBkRI. 

Dear Sir,. 

Reference this Office letter No. NED./Cc/90 dated 
15th Feb'90. 

nspite of taking up the matter vide this office 
letter under refencece, no prdgress is noticed on the 
subject matter and the suffereing of the said workers 
are increasingday by day and.getting frustrated. 

It is 'therefore requested that the concerned workers 
may for the time being paid with the minimum wages fixed 
by the State Government, Assam i.e. Rs. 621/- pm or 
'Rs. 77/-. at per.day rate until unless they are regularised 
in the service.' Their 

regularisation may also please be 
finalised ., at an early date so that they may maintain 
livelihood as being citizens of the independent country. 

Thanking you, 

Yours Sincerele, 

Sd/- D.K.Nath, Convenor 
Copyto: 	 . 

1. HQ 51 Sub Area c/o 99 APO requested similar action 
on the matter please. 

2 9  HO IV Corps,C/o 99 AP. 

3. Station HO Tahkurbarj 

4 • General SecretaryALL 	with a request to persue the 
• India Defence Employees' .casefor finalisation'•at 
70 Market Road,Kirkee 	• an early date. 
Pune-3, 	' 	

- 

L 

19 
40 
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k 	 - ANNEXURE6 

No. MI.12/91/330 

Dated 26th Mrch/92 
I. 

COMMANDER, 44 MOUNTAIN BRIGADE, 
MEADQUARTER, THAKURBARI, rSONITPUR 

I am enclosing herewith a petition, endorsed to 
-I 

•me by the Hon'bleChiéf Minister of Assam regarding 

the regularisation of services of some of the temporary 
• 	 .1 	 • 	 I 

workers under your Btigade. 

I would request you kindly to itook into the matter 

sympathetically and do the needful. 

5c3/- BIZIT SAIKIA 
MINISTER, INDUSTRIES, ASSAM, DI SPUR 

4 	 • 

Copy to : 

3hri Pradip Barua, Gereki, .P.O. Sootea,Sonitpur. 
S.. 	 • 	 I 

Sd/ Bizit Saikia 
Minister, . tlndustries, 

S 	 V 

• 	
I 	.. 	 QO 
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ANEXURE-7 
•L. 	 I 

Adhoc Stn HQ Thakurbari 
• c/o. +IQ 177 Mth Ede 
C/o99APO 

422/Consy/1/ST/Q. 	3 NOV 93 
.4 

r Brahmanand Pande 	 - 
.OArmyL 	. 
Tezpur 

REGULARISATION OF CONSERVANCY. 

• Dear Sir, 

There are.22 conservancy safaiwalas employed 

for last so many years at Adhoô Stn HQ. Thäkurbari, 

18 of them fulfill all requirements for becoming 

permanent. Due lac of funds we are unable to make 

the permanent. Although we have projected our demand 

• 	. 	for additional allotment but as per HQ  4 Corps there 

are remote chances of getting any more funds. 

2. You are requested to ddvice us on the subject 

for which I shallbe obliged, 

Yours faithfully, 

• 	 . 	 - • 
	 Sd/- S Eanerji 

Lt.Col. 
. 	Offg 350 

Na 

01 
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• 	 ANNEXiJRE-8 

NO. Tez/L4/1/Misc/Fd Unit 
Office of the L.A.O, (A) Tezpur 

Dt, 6 Nov '93 
To 

The S S 0 
Adhoc Stn Hq 
Thakurbarj 
C/o HQ 77 MTN ]3de 
C/o 99 APO 

Sub. : Regularisation of Conservancy. 

Ref : Your letter No. 422/Consy/1/ST/Q dt. 3 Nov'93 

It appears from your above cited letter that 22 

conservancy Safaiwala have been engaged on casual basis 

paid at dáidy rate on 	 rate fixed by a Board and 

rate approved by the ODA concerned yearly. 

List of conservancy,safaiwala showing the particulars 

i.e. Name, designation, date of birth and date of engage-

ment has not been found attached with your above cited 

letter as well as number of conservancy sanctionea.to  your 

Stn HQ also not known to this office. 

However, it is uggested that, it the services of the 

cOnservancy saaiwala are continuously required/necessary, 

for a longer period, then a Board of Offrs maybe held 

under the order of HQ IV Carps tolect the name of conser-

varicy out of the total for regularisation of their service 

as well as aeclaration of Quas-permanent/ Pt, those who 

have already completed more than 3 years and 10 years of 

service respectively and fulfill all requirements for 

becoming permanent. Thereter, with a copy of Board 

proceeding, the case'may please be taken up with appropri-

ate authorities through staff channel or their regulari-

sation and cteclaration of QP/Pt in the grade.Once they 

declared regular/QP/Pt, it is obiigatàry to the aeptt 

also to make payment regularly. Manwhile, regular yearly 

demand for allotment ot funds may also be placea to proper 

authr ror their payment. In this connection, please refer 

Civil Service Reguiation, 'undamentl Rules and Financial 

Regulation Pt. I. 

In case any doubt:, the matter may j4ease  -be taken up 
with the CDA Guwahati-22 (Pay Sec) for further clarification 

Sd,- BP.ARM? PANDEY, LAO (A) , TEZPUQ  

ttr *.f  

SRI,; cJ 



TO 

Station Hqrs. 
Thakurbari 
C/o Hqrs 77 Mtn bdc 
C/ó 99•A.PO. 
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ANNEXURE - 9 

NO. Pay/iV/Vol 12 
Area Accounts Office 
Shi I long 

Dated 21.9,94 

Subject : Regular Pay bill for the month of May, June, 
July and :August/94, 

Reference: Your No, 42/Consy/3/ST/Q dt. 31.8.94 and 
14,9.94. 

The Regular Pay bills received under your above 

cited letters are returned herewith unactioned for the 

following reasons. 

1. It is seen that the pay.• bills have been prepared 

by claiming all the allowances •with'effect from 1,5,94 

onwards. Whereas these indiiduals were drawing daily 

ratesonlyupto 30.4.94. Incase these individuals have 
been given temprary status with effect from 1.5.94, the 
authority under which the same has been done may be 
stated with a copy of Govt. letter. It is also noticed 
that no detailed DO Pt II hasbeen enclosed to this 
effect statIng interãlia the rate of Pay, DA,HA & CCA, 

2 0  It is also noticed that the CEIS recovery also 
has been made with effect from 1.5.94. As per extant 
orders if an indiiduals employed after 1st January of 
an year, the CGEIS recovery has .to be Started with 

effect from Ist January of next year onlj. 

As could be seen from the bills that interim 

réljêf has been claimed for all individuals. The specific 

authrOti under which the IR has been claimed may please 

be intimated with a copy of the Govt. letter failing ,  
which the amount will not be admIssible. 

It is noticed that the bill in 	Pive indivjdua1 
has been prepared onthe basis of the rates approved for 

s]çilled and unskilled laboürs by station Board whereas 

the bill for 15 individuals has been preferred as per 

the pay scale of corresponding Group 'D' employees. The 
reasons for differential treáti -i-tent to the one and same 
type of conservancy staff need to be ellucidated, 

• / 9 e' OG 
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ANNEXURE-9 (Contd.) 

In case the individuals 'have rendered more 

than 3 yrs continuous service after confirment of 

temporary status the easual labourers would be treated 

an par with tempprary skatxx Group D employee for the 

contribution to GPP. As, such papers should be initiated 
to get the GPF A/c number' from JCI)A (Fund) Meerut 

alloted. 

No provisions exist for payment of washing 

allowances to casual labours. In case you are having 

specific authority for payment of washing allowances 

"the same may please be furnished to allow the payment 

in audit. 

It is further noticed that the same conservancy 

Safaiwala has been shown as casual whereas the same 

has been shown in 'other places as regular conservancy 

$afajwala. Please reconcile and ellucidate the reasons 

for doing so. Please note that the bills cannot be 

admitted for payment until the replies are fully 

furnished. 

Dy. CDA has seen 

Sd/- Illegible 
Sr. Accounts Officer 

0 

/ 
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ANNEXURE — 10 (1) 
I 	Is 	 I 

Stn HO Thakurbari 
• 	 C/o HO 77 Mtri Bde 

/o 99 APO• 

422/COnsy/Gen/ST/Q 	 10 Aug 94 
II 	

I 

'Shri Kunja Das 

NOTICE 
I. 

1 1 	Your pay for 'the month of Jul 94 as approved 
by Area Account Office Shillong is held with 

this Headquai-ters pending àollection by you. 

2. 	you are requested to collect the pay at the 

' casual rate from this Headquarter by 0900 h 

on 12'Aug 94. Failing hich pay will be 

• 	'etu.rned back to Government. 

• • 3. 	The case for payment on permanent conservancy 

scale 1ias already beOntaken up and con.fiztna- 
• 	tion of the same is awáite. from Army Headquar- 

Sd/- Vijay Kumar 
Capt 
SsO 

• 	 for Of fg Stn Cdr 

/ 	• /4Qce 

.5 



6. 

ANNEXTJRE - 10(2) 

Station Headquarters 'Thakurbari 
c/o HO 77. Mtn Bde 

• c/0.99 APO. 

02 Jul 94 

Shri Surjeet 

NOTICE 

1. 	. Your pay for the month Of May 94 as approved 
by AreaAccount Office Shillong is held with 
this Headquarter pending collection by you 

• 	 2, You are requested to collect the pay at the 
• casual 'rate from this Headquarter by 0900hrs on 

05 Jul 94, Failirigwhich pay will be,returned 
• back tO' Government, 

- 
I 

3 0  The case for permanent pay scale has already 
been taken 	ip and waiting confirmation from 
Army Hedquarters. 

• • 

	 Sd/- B.KBhalsing 

'Capt 
Of fg SSO 

for Stn Cdr 

16 

5 
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ANNEXtJRE 10 (2a) 

Stn HQ Thakurbari 
C/01HQ 77 Mtn Bde 
C/o99.o 

422/Consy/GeIJsT/Q 	 10 Aug 94 
• 	

-I 	 44 	•. 

Shrisurjeet Singh 

* 
V 	

1, 	
Your pay for the month of Jul 94 as approved 

'by Area Acouts Office Shiling is held with 

this Headquarter5 perdng Collection by you. 

2. 	YOU are requested to collect the pay at the V 	
casual atefroth this 

Headquarter by 0900h on 

	

• 	 V 	

' 12 Aug 940 Failjg 'hich pay will be returned 
back to Oóvernment1 	• 	

V V 

310 	

•VV 	
# 	 çj 

The case for payment on permanent consrvanc 

1 scale4has. already beentaken up and confirmation 

of the same is awaited from Army Heaaquart5 

Sd/_ Vijay Kumar 
V 	 Capt-4. 

ssO .  
V 	

V 	 - 	for Of fg Stn Cdr 

V 	 •• 

	

'-S

V 	

V 



- 	 - 	 S--S  S -• S. 	 S 	 - 	 S  

49 

ANNEXUR - 10(3) 
I ,  

Station Headquarters Thakurbari 
C/o I-iQ 77 iMtn Bde 

S 	 t ; C/0199 APOi.  

S .  422/Coflsy/Gen/ST/Q 	02 Jul 94 

• 	
. 	 Shri Sita Ram Mandal 

	

1 	.. 

-. NOT IC 
L 	$ 

1 	Your pay for the month.of May -94 as approved 

by Ar ea Aourit OfficeSIiil1ong is held-with 
I  his }eadquater pendIng collection by yo 

I 

2, 1 	You.are requested to colledt the pay at the 
casualrate froii tIis Hfadquarter'by 0900 hrs 
on 05th JiLil 

94• 
Failiñg 1 which pay will be 

S  returned back to Government 

S 

	

3 0 	The case for permanent pay scale has already 
S 	 been taken up and waiting confirmation from 

. 	Army Headquarters 	 S  

S 	 . 	Sd/- B.I<Bhaising 
- 	 S 	

Capt 	- 
S 	 Of fg SSO 	 S 

S 	 S 	forStnCdr 

/OO 



41  
SO 

ANNEXURE - 10(6) 

Station Headquarters Thakurbari 
C/o HQ 77 Mtn Nx Bde 
C/o 99 APO 

42 2/Consy/Con/ST/Q 	 02 Jul 94 

Shri Pradeep Baruah 

NOTICE 

Your pay for the month of May 94 as approved 

by Area Account bff ice Shiliong is held with 

this Headquarters pending collection by you. 

 You are requested.to  collect the pay. at the 

casual rate from this Headquarter by 0900 hrs 

on 05th Jul 94, Failing which pay will be. 

- returned back to Government. 

 The case for permanent pay scale has already 

been taken up and !ielting for confirmation 

from Army Headquarters, 

Sd/-. B.K.Bhalsjng 
Capt. 
Off4 $50 

. 	 . 	
. 	 forStncdr 

I. 	- 
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ANNEXURE - 10(11) 

Stn Headarter Thakurbarj 
C/ó HQ 77 Mtn Ede 
C/o99ApO 

42 2/Consy/Gen/ET/Q 	 10 Aug 94 

Shri Someswar Nath 

NOTICE 

1, 	Your pay for the month of Jul 94 as approved 
• 	by AreaAccount Office Shillong is held with 
• 	this Headquarters pending collection by you. 

2 	You are requested to collect the pay at the 

casual rate from this Headquarters by 0900 hrs 

on 12 Aug 94. Failing which pay will be returned 
back tO Government. 

3 1 	The case for payment on permanent conservancy 

scale has already been taken up and confirmation 

of the same is awaited from Army Headquarters. 

Sd/v Vijay Kumar 
Capt. 
Ss0 

for Of fg Stn Cdr 

0 

7  A q00 

• 	 •. • 	 - 	 -VS-  - ~ 	 ., _-, ; ­  AAW, -AWN 
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ANNEXTJRE - 10 (12) 

Stn HQ Thakurbarj 
C/o -ic. 77 Mtn Bde 
C/o99 APO 

4 2 2/ConSy/GeIVST/Q 

Shri Khagen Chand 

NOTICE 

	

1, 	Your pay for the month of Jul 94 as approved 

by Area Account Off iceShiilong is held with 
this Headquarters pending collectIon by you. 

	

2. 	You are rquested to collect the pay at the 
casual rate from this Headquarters by 0900h 
on 12 Aug 94, Failing which pay will be returnea 

back to Government, - 

	

3, 	The case for payment on permanent conservancy 

scale has alrady been taken up and confirmation 

of the same is awaited from Armr Headquarters, 

Sd/. Vijay Kumar 

Capt. 
- ssO 

for Of fg Stn Cdr 

jtte5' 



42 2/consy/Gen/ST/Q 

Shri Khagen Charict 
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ANNEXtJRE -10 (12a) 

Station Headquarters Thakurbarj 
C/o HQ 77 Mtrr Bde 
C/o997po 

02 Jul 94 

Lo 
'. 

1. 	Your pay for. the month of May 94 as approved 
• by Are& Account Office Shillong is held with 

this Headquarter pending collectjn by you. 

2, 	You are requested to collect the pay at the 

casual rate from this Headquarter by 0900 hrs 
• on 05th Jul 94, Failing which pay will be 

returned back to the Government. 

3. 	The case for permanent pay scale has already 

been taken up and waiting confirmation from 
Army Hedquarters. 

Sd/- B.K.Bhalsng 
Capt 
Offg SsO 

for. Stn Cdr 

o. 

• 	 • 
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ANNEXURE - 10 (14) 

Stn HQ Thakurbarj • 	
/o H 77 Mtn Ede 
C/o 99 APO 

	

4 	22/Consy/Gen/ST/Q 	 10 Aug 94 

Shrj Shekar Karmaka 

NOTICE  

t 

	

1 • 	Your' pay for the month of Jul 94 as approved 
by Area Account Office Shillong is hêldwlth 

this Heaquarters pending collection by you. 

You are requested to collect the -pay at the 
casual ratefrorn tiis Headquarter by 0900h on 
12 Aug'94, Failing whih pay will'be returned 

' back to Government. 	I  

The case for paymen- on permanent conservancy 
scale has altady 'beñ taken up and confirmation 

	

' 	of the same is aaite&frOrn A±mny Headquarters. 

Sd/- Vijay Kumar 
Capt 
sS0 

for-Of fg Stn Cdr 

op 

4 

I 
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ANNEXiJRE — 10 (14a) 

• 	 Station Headqyarters Thakurbari 
c/o HQ 11. Mtn Ede 

; c/0t99.Apo 

422/Consy/Gen/ST/Q 	 02 Jul 94 
•1 

Shri Shekhar Karmakar 

NOTICE 
r 

1. 	Your pay for the month of May 94 as approved 
* 	by Area Accàunt Office ISI!iiliong is held with 

• 	
L6his 4Headquater pending collec -Eioñ .b you. 

-. 	 • 	
. 5 

2, 	Your are requested to colIet the 	at the 
csüalrte from this Headárte by 0900 hrs 

• 	 • 	on 05th Jul 94. Fail±n whi.ch pay ill be 
• 	

ëturd]ac] to Gov'xmént,. 	• 

3. 	The afo ermanent pay scale has already 
1  been ta]en i.p and wáitin4 confirmatiOn from 

Atrtiy Hedqüarte,' 
I 	 • 

Sd/- B.K. Ehalsing 
Cpt. 

• Offg. SsO • 
for Stn Cdr 

b 

WO 
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• ANNEXURE - 10 (15) 

Station Headquarters Thakurbarj 
C/o HO 77 Mtn Bde 
C/o99 APO 

• 	 . 	 422/Consy/Gen/ST/Q 	 02 Jul 94 

ShriSHBoj]. . 	 I  

NOTICE 

1 , Your pay for the month of May 94 as approved 
• 

by i.rea Aàcount Office Shilloñg is held 'viith 
this Headquarter pending collection by you. 

20 You are requested to collect the pay at the 
casual rate from this Headquarter by 0900h 
on 05th Jul 94. Failing ihich pay will be 
returned back to. Government 

3. Thecase for permanent pay scale has already 
been taken up and waiting confirmation from 
Army Headquarters. 	. 

Sd/- B.KBhalsing 
Capt. 
Of fg SSO 

for 	Stn Cdr 

Vow 



• . •..-•
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ANEXURE - 10 (15 a) 

I 
Stn HQ Thakurbarj 
C/o HQ77Mtn Ede 
C/o 99 ½PO 

422/Consy/Gen/ST/Q 	 10 Aug 94 

NOTICE 

( 

1, 	Your pay for the month of Jul 94 a approved 

by Area Account Off ice Shillong is held with 
this Headquarters pending àollectjon by you. 

20 	You are requetea to collect the pay at the 

casual rate from this Headquarter by 0900 h on 

12 Aug 9.4.'.Failing which pay will be returned 
back to Government., 

30 	The case for payment on permanent conservancy 

scale has already been taken up' and con1rmatjon 
• 	

of the same is awaited from Army Headquartes. 

Sd/- Vijay Kumar 

Capt. 
sso 

for Off g Stn Cdr 

,1 
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ANNEXIJRE - 10 (16) 

Station Headquarters Thakurbari 
C/o HO. 77 Mtn Bde 
c/o99APO 

422/Consy/Gen/ST/Q 	 02 Jul 94 

Shri Lalu Lohar 

NOTICE 

	

1 , 	Your pay for the month of May 94 as approved 

by Area Account Office Shillong is held with 

. 	thisHeadquarter pending collection by you. 

	

2. 	You are requested to collect the pay at the 

asual rate from t1iis Headquarter by 0900h 

on 05th Jul 94. Failing which pay will be 

retuned back to Government. 

	

3, 	The case for permanent pay scale has already 

been taken up and waiting confiriñation from 

Army Headquarters. 

Sd,"- BK.Bha1sing 
Capt 
Of fg SSO 

forStnCdr 

a,. 
I 

- 	- 	/ 
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ANNEXTJRE - 10 (16 a) 

• 	 Stn HQ Thakurbari 
C/o HQ 77 Mtn Bdé 
C/oe99 APO 

• 4 22/Consy/Gen/ST/Q 	10 Aug 94 
3 

Shri Lain Lahar 

NOTIcE 
I 	 - 

1. 	Your pay for the month of Jul 94 as approved 

• Area Account Office Shillong is hela with 

this Headüarters pending collection by you. 

You are requsted to collect the pay at the 

casual rate from this Headquarter by. 0900h 

• on 12 Aug 94. Falling w1ich pay willbè 

turned back to Government. 

The case dot payment on permanent conservancy 

sáale has already been taken up and confirmation 

' of the same is awaited from Army Headquarters. 

Sd/- Vijay Kumar 

Cat. 
sso 

for Of fg Stn Cdr 

• 	

• 

 

A.11 

• 	 . 	 • 	 . 	
/ 
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422/Con sy/Gen/ST/Q 
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ANNEXURE -. 10 (17) 

Station Headquarters Thakurbari 
C/c HO 77 Mtn Bde 
'c/c 99AP0 

02Jul94 

NOTICE 

Your pay for the month of May 94 as approved 

by Are. Account officeShiliong is held with 
this Headquarter pending collection by you 

You are requested to c ollect the pay at the 

casual rate from this Headquarter by 0900 hrs 

- ' on 05 Jul 94. Pailing. hih pay will be returned 

• back to Government. 	- 

The case for permanent pay scale has already 

been taken up and waitingconflrmatjon from 
Army Headquarters.' 	- 

SW- 13,K, Bhalsing 
Capt. 
Of fg 550 

for Stn Cdr 

- 

goo 
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422/Con sy/Gen/ST/Q 

Shri Abio Nag 
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ANNEXUR - 10 (18) 

Station Headquarters Thakurbari 
C/o HO 77" Mtn Bde 
C/o.99 &3 

02 Jul 94 

NOT ICE 

Your pay for the month of May 94 as apoved 

by Area Account Office ShilIong is held with 

the Headquarters pending collection by you, 

You are requested to collect the pay at the 

casual rate from this Headquarter by 0900 hrs. 

on 05th Jul 94, Failing which pay will be 

returned back to Government, 

3, 	The case for permanent pay scale has already 

been taken up and'waiting for confirmation from 

Army Headquarters, 

Sd/- BKBha1sing 
• 	 Capt 

ffg SSO 
for Stn Cdr 

/ //o,€. 
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- 	
ANNEXURE - 10(18 a) 

Stn HQ Thakürbari 
C/o HO 77 Mtn Bde 
c/o99AO 

422/Consy/Gen/ST/Q 	 10 Aug 94 

Shri Aboi Nag 

NOTICE 

1 0 	Your pay for the month of Jul 94 as approved 

by Area Account Office Shillong is held with 

• 	this Headquarters péndiñg collection by you, 
I 

2. 	You are, requested to co11ct the pay at the 

caüa1'rate from this Headquarters by .0900h 
on 12 Aug 94. Failing which paywill be returned 
back to Goernxnent. 	 . 

3, 	The case for payment on permanent conservancy 

scale has already been taken upiand confirmation 
of the same is awaited from Army Headquarters, 

Sd/- Vijay Kumar 
Capt 
$50  

• 	 for Gffg Stri Cdr 

7 

• 	 - 	 , 	> 	p-* 	• 

• 	 . 	 • 
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ANNEXURE 10 (19.) 

Station Headquarters Thkurbari 
• 	do HQ 77 Mtn Bde 

• V V: /o99 ?P0 	• 

422/Consy/Geri/ST/Q 	 02 Jul 94 	V 

4 

Shri Arup Nath 	
V 

'p 

Notice 	
V 

li
e 	Your pay for the month of May 94 as approved 

by Area Account Office 8hillong is he.d with 

this Headquarter pending collection by you 
.1. 

2 	Your are requested to collect the pay at the 

casual rate froth thiá Headquarter by 0900 hrs 

on 05th Jul 94. Failing which pay will be 

returned back to Government. 	V 

3 	The case for permanent pay scale hasaiready 

been taken up and waiting confirmation from 
V 	

Army HeadquarterS 

V 	 (.K. Bhalsing ) V  

V 	 Capt 
Of fg 550 

for Stn Cdr 

wo 

V 	

V 

4 

V 	 • 	 - V 	 - 	 / .- 
	 3 t 

• 	
• 
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ANNEXURE - 10 (19 a) 

• 	422/Consy/Gerl/ST/Q . 	
.10. Aug 94 

• 	Shri Arup Nath 

NOTICE 

1. 	Your pay for the month of Jul 94 as approved 

by Area Account Off iqe Shillong is held with 

this I-ieadquarter.s pending collection by you 

2, 	You a.e requested to collect the pay at the 

casual rate from this Headquarters by 0900h on 

12 Aug 94. FailIng which pay will be returned 

back to Governinent. 

3 	The case for payment on permanent conservancy 

scle hs aieady been taken up and confirmation 

of the same is awaited from Army Headquarters. 

Sd/- Vijay Kumar 
Capt. 
sSO 

•for Of fg 8th Cdr 



/ 
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ANNEXTJRE - 10 (20) 

Station Headquarters Thakurbari 
C/o HQ 77.Mtri Bde 
C/p 99 APO 

422/Consy/Gen/ST/Q 	 02 Jul 94 

Shri ThaneswarSut 

NOTICE 

1, 	Your pay for the month of May 94 as approved 

by Area Account Office Shillong is held with 

this Headquarters pending collection by your.. 

2. 	You are requested to collect the pay at the 

casual rate from this Headquarter by 0900hrs. 
on 05th Jul 94, Failing which pay will be 

returned sack to Government. 

3, 	The case for permanent pay scale has already 

been taken up and waiting confirmation from 
• 	Army Headquarters. 

• 	 Sd!- B.K.Bhalsing 
• 	Capt. 

Offg SSO 
for Stn Cdr 	• 
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ANNEXURE-li 

HAND  

Stn HQ Thakurbari 
C/o HQ 77 Mtn Bde 
C/o 99 APO 

422/Consy/3/ST/Q 	 22nd May 95 

Area Accpunt Office 
Shillong 

• 	 ARRES OF PAY AD ALLCES OF CAST.JAL CON SY 
$AFAIJLAS/TRACTOR DVR 'FOR THE PERIOD FROM 
01 AUT 91 TO 31 • JUL 93 : FJD OF 

1, 	please refer to your letter No. Pay/IV/12 
dt. 18 May 95. 

2 # 	The arrears of pay and allowances amounting to 

RS. 1,31,241/- •in respect of consy safaiwalas/ 

tractor driver of this HQ for the above mentioned 

	

• 	 period receive tide your letter under ref is fvxi  

hereith alongwith the board'proceedings duly 

• 	 . 	approved by CDA Guwahati tor pre audit and early 

payment please. 

The cheqgie may pJease be issued in SI Rangapara 

to be payable at Rangapaxa and crediting the 

amount in. Pthlic. Fund Account Stn HQ Tha.urbari 

• 	 2/17210' 	 • 	. 

An early action is requested. 

Sd!- B.K.•Bhalsing 

Enclo : As. above 	
Capt 
SSO 

for Stn Cdr 

/ 

• 

r 
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MEMORANDUM 

From AAC 	/ 
I 	Bhillong 

No.Pay/1V/12 
1 

STn HQ Thakurbari 
I 	1k 	1. 

Dt. 2.6.95. 
1 

Sub : Arrears of Pay & alles of Casual Consy 
.Sfwls/Tractor Dr for the period from 
1.8.91 'to 31 July 93 

Ref 	 ' 422/Consy/3/ST/Q/ 
dt.27. 5.95.  

Sy. Pay bill Nos. mentioned below received 

under your above cited letter have been passed. 

422/Consy/3/SP/Q dt. 13.5.95 passed for Rs.29691 
" 	 dt. 13.5.95 passed for Rs.36450.O( 

4. 
3 	H 	 dt. 13.5.95 	" 	Rs.25230.00 
4 	 dt. 13.5.95 	" 	Rs.18475.0C 

instead of 	ts.39970.0C 

Rs. 21495.00 has been recovered 
excess payment made vide Vr. No. 422/5/RPB/Civ/March/ 

94 dt. 27.3.94 and 422/5/RPB/Civ/Apr'94 dt. 30.4.94 
on a/c excess payment of Pay & állcs for the month 

Of March'94 and April'94. 

Details of. pay of Bill,No. 4 as under 

1. Sri Kunju Das - Rs.42-net amount parable 

20 	 Sitaram anda Rs. 337/- 
.3. " Chandra kant is. 265/-

4. " S Karmakar 	Rs. 626/- 

7
10"C

td.e  
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 Shri L Lohar Rs.475/- 

 " G.Sut 
, 

Rs. 442/- 

 U S. Singh i. 422/- 

 " ANag 	. R 	422/- 

 DLohar 	. Rs. 	422/- 

 " S.;I.Boil Rs. 422/- 
3 

ii. " 
. 

Manuel Rs, 	325/- 

120 " Thaneswar Sut Rs. 	595/- 

13 0  B. Ram Rs. 	562 

• 	 .14. " K.Chand Rs. 	soo/- 
is. S Nath Rs. 	618/- 

16. " JChandra Rs.1788/- 

• 	 17. " P.I36ra Rs. 422/- 

18. " M.Das Rs. 1.  5 79/- 

190 8 Bora Rs.169cV- 

20. N.Das Rs.1866/- 

• 	 . 	 . 	 21. A.Nath Rs.1843/- 

22 R.Topna Rs,2432/- 

$ 



ANNEXLWtE.J)3 

GOVT. OF INDIA, flept.i of Per.! & Trgj No,4, 51016/2/90..EStt.1 

• 	 jq d ad1,99.2..1 

Scheme for grant of Temporary Status 8 RegularisatiOn 

of Casual Workers.j 

The guidelines in the matter of recruitment of persons 

on dailywage basis in Central Governmt offices were jssd 

vide this Diepartment'S Case No.1 49014/2/86..EStt(C) dated' 7.'6-1988 

(S1.iNo. 310 of Swamy's Annual,, 1988).1 The poliâyhaS further 

been reviewed in the light of the judgment of the CAT, Principal 

aench, New Delhi, delivered on 16..2-1990 1 - 
in the writ petition 

filed by Shri flaJ Kamal and others Vil Union of India and it 

has been decided that while the existing guidelines contaird 

in Q4 dated 7..6...1988 may.continue.to  be followed, the grant of 

temporary status to the casual employees, who are presently 

employed a nd have rendered one year of continuous service in 

Central Government offices other thus Department of Telecom, 

Posts and Railways may be gegulated by the scheme as appended.i 

2.1 Ministry of Finance, etcj are requested to bring the 

scheme to the notice of appointing authorities under their 

adbhistratiVe control and ensure that recruitment of casual 

employees is dora is accordance with the guidlines contaird 

in i.OM dated 7..61988 Cases of negligence should be viewed 

seriously and brought to the notice of appropriate 
uthoritieS 

for taking prompt and suitable action, 

APPEI'IPJX 

1epartment of Personrel & Traihing, Casual 1'abourerS (Grant 

of TemporaY Status and RegulariSation ) Scheme.' 

1.1 This scheme shall be called "Casual Labourers ( Grant 

of Temporary Status and Regularisatiofl I Scheme of Govern-

ment of India 1993". 



(I  

Continuation of Ajexe i1'> 

2?'j This stheme will come into force with effect from 1-9-1993 

3. This scheme is applicable to casual labourers in employs.. 

ment of the Ministries/tepartrnents of Government of Irr Ia and 

their attached and subordinate offices, on the date of issue of 

these orders,i But it shall not be applicable to casual workers 

in Railways, Department of Telecommunication and Department of 

Posts who already have their own schemes. 

4.1 Temporary status 

14 Temporary status would be conferred on all casual labourers 

who are in employment on the date of issue of this OM and 

who have rendered a continuous service of at least one 
year, which means that they must have been engaged for a 

period of at least 240 days ( 206 days in the case of 

offices observing 5 days week ).1 

II.i such conferment of temporaty status would be without 

reference to the creatioh/availabiljty of regular Gr.'fl' 

Posts.1 

1114 Conferment of temporary status on a casual labourer would 

not invelveany change in his duties and responsibilities, 
The engagement will be on daily rates of pay on need basis) 

He may be deplayed anywhere the recruitment unit/terri 

tonal circle on the basis of availability of rk. 

IV.' Such casual labourers who acquire temporary status will 

not, however, be brought on to the permarnt establishment 

uhless they are selected through regular selection process 

for Group 'fl' posts) 

Temporary status would entitle the casual labourers to the 

following benefits :. - 

Co ntd.,ç 1 
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coptinuation gf Anne xure 

(i) Wages at daily rates with reference to the minimum 

of the pay scale for a correspóriflg regular 

official including DA, MBA and CCA.i 

 Benefits cf increments at the same rate as applicable 

to a Gr.;'D' employees would be taken into account fer  

calculating pro rate wages for every one year of serv1e 

subject to performance of duty for at leat 240 days 

(206 days in administrative offices observing 5 days 

week ) in the year from the date of cemferment of 

temporary status$ 

Leave entitlement will be on a pro rate basis at the 

rate of one day for every 10 days of work.1 Casual or any 

other kirxl of leave, except materaity leave, will not 

be adrnissble.j They will also be allowedçi to carry forward 

the leave at their credit on their regularisation 	They 

xk will not be entitled to the benefits of encashment of 

leave on termination of service for any reason or on 

their quitting service4 

 Materaity leave to lady casual labourers as admissible 

to regular Gr.1 'D' employees will be allied. 

 60% of the service readered under Temporary status 

• would be couated for the purpose of retirement benefits 

• after their regularisatiofl.l 

 After rendering three years' co9tinuouS service after 

conferment of temporary status, the casual labourers 

• would be treated on par with temporary Gr;1 'D' employees 

for the purpose of contribution to the General Provident 

Centdi..1. 

/: 
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Centination to Annexure .. 	t3 

R 	Furti, and would also further be elible fcr the 
ant of Festival Advance, Flood Advance on the sara 

conditions as are applieble to temporary Gr, 'D' empley 

ees, Provided they furnish two sureties from permanent 

Government servants of their 1)epartme nts4 

vii) Until they are regui.arised, they would be cntitled to 

productivity Linked Bonus/Ad—hoc bonus only at the rates 

as applicable to casual labourers. 

6e1 	No benefits other thus those specified above will be 

admissible to casual labourers with temporary statuS. However, 

of any, additional benefits are admissible to casual workers 

working in Industrial establishments in view of providiOns 

of Industrial Dispute Act, they shall continue to be admissible 

to such casual labourersj' 

7. Despite conferment of temporary status, the servides 

of a casual labourer may be dispensed with by giving a notice 

of one month in writingil A casual labourer with temporary 

status can also quit service by 'iving a written notice of 

one morth.j The wages for the notice period will be payable 

only for the days on which such casual worker is engaged on 

work4 

8j Procedure for filling up of Gr.11 D' posts- 

!4 Two out of every three vacancies in Gr. ID- 1 t, cadres in 

respective offices where the casual Ia bourerS have been 

working would be filled up as per extant recruitment 

rules and in accordance with the instrtionS issued by 
( 	

p 

- 	
contd 



&tinuaLon of Annexure ..17 )3 

Department of, Per.1 & Trg ti from amongst' casual wkers 

with temporary status,i However, regular Grai 'DI staff 

rendered surplus for any reason will have prior claim 

for absorption against edisting/iZtkaZ future- vacancies. In 

case of illiterate casual labourers or these who fail 

to fulfil the minimum qualification prescribed fcw post, 

regularisation will be considered only against those 

posts in respect of which literacy or lack of minimum 

qualification will not be a requisite qualificatiofld 

Thy would. be  allowed age relaxation equivalent to the 

period for which they have worked continuously as 

casual labourer 

94 Mh reqularisation of casual worker with temporary status, 

no substitute in his place will be appointed as he was 

not holding any post.1 Violation of this should be viewed 

very seriously and attention of the appropriate authorities 

should be drawn to such Cases for suitable disciplinaly 

a'ction against the officers violating these instructions.  

iø.1 In future, the guidelines as eontained in this DepartmentS 

OM dtd 7.6..1988 should be followed strictly in the matter 

of engagement of casual employees In Central Government 

Offices.1 

11.1 Department of Per.1 & Trg.i will have the power to malme 

- 

	

	amendments or rel ax any of te provisi*nS in the scheme 

that may be considered necessary from time to timed 

Ok 
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IN THE c J&TIVE 

rfr 	 cJ 
11 

AL 

CP 

In the matter of : 

I. 

O.AJo.l 67/95 
Shri Kunju Das & Ors ...Applicants 
- Vs- 
Union of India & Ors ...Respondents. 

-AND- 

/ 

In the matter of 
	

r 

7. 

Written Statement on behalf 

of the Respondents. 

F 

I, 4ajor V.S.Chhauker, Station Staff Officer, 

Station Headquarters Thakurbari, C/o Headquarters 77 

Mountain Bridge, C/o 99 APO, Respondent No.4 in the 

present O.A. do hereby solemnly affirm and declare 

as follows :- 

1. 	That a copy of application In connection 

with the above noted case along with an order passed 

by this Hon'ble Tribunal have been served upon me 

- 	

. 

- Y 	 •fr 
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and I have gone through the contents of the application 

as well as the order and I have understood them thoroughly. 

	

• 	 Being called upon by this Hon*ble  Tribunal I file this 

written statement on behalf of myself and also on 

behalf of other respondents being so autborised to do so, 

say categorically that save and except what is admitted 

in this written statement rest may be treated as total 

denial by all the Respondents. 

That with regards to the contents made in 

paragraphs & i and 2 of the applicatIon, I beg to state 

that I have nothing to comment, being documentary inf or-

matlon. 

That with regards tostatemnts made in 

paragraph3 of the applIc ion, I beg to state that 

the conservancy safaiwalas and one tractor driver 

have been paid their pay at the rate of casual/daily 

labour wages as revised from time to time in the absence 

of sanction of the CFA for regularisation of services 

of the applicants. The bills of pay for the months 

of March and April 1994 were provisionally passed at 

the regular rates In anticipation of receipt of sanction 

of the CF.A for regularisation. The difference in pay 

at regular and casualrates was recovered by the Area 

Acets Office, Shillong, from the arrearà of pay In 

January'95 in the absence of sanction of the CFA for 

regularisation. The applicants were to be regularised 

- 	 vide....... 
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vide Department of Personnel and Administrative 

Reforms OMNo.49014/4/77-Estt(C) dated 21 March'79 

forwarded vide Eastern Command letter No.104022/48/GS($D) 

dated 09 June'92. The case for regularisation had been 

processed by both static and field formation channels 

but the CFA's sanction could not be obtained so far 
-I 

for reasons of lack of knowledge of the procedure for 

re gularisation, being Adhoc Station Headquarters run 

by various fild formations ever since and failure 

to get sanction of OFA, powers of which had been 

delegated to Commander 51 Sub Area. The demand for 

regularisation of all the applicants ithus genuine 

and should be granted. 

4 6 	That with regards to thecontents made 

In paragraphs 4 and 5 of the application, I beg to 

state that I have nothing to comment. 

5. 	That with regards to the contents made 

in paragraphs 6.1 to 6.6 of the application, I beg to 

state that the details are factually correct except 
• 	 4jø 

that there are twentyLconservancy  safaiwalas includ iug 

• one tractor driver employed by Adhoc Station Headquarters 

Thakurbari • The name of' Shri Mantu Das is not included 

in the list as mentioned in para6.2. The Adhoc Station 

Headquarters Thakurbari had been, showing a break of 

one daj every month except in 1989 when a break of one 

/ , 	 full ...... 
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• 	full month was effected in the month of August t89. 

All twenty two personnel had been continuoUsly employed 

bcStatiOfl Headquarters Tha1urbari except 

for the period of breaks from ­the dateof their employ-

inent. The boaid of 0fficers were constituted basically 

to obtain willingness of individuals sponsored by the 

Employment Exchange Tezpur as also to judge suitability 

of personnel against the existing vacancies. Even after 

issue of appointment letters many candidates did not join 

on due date in preference to other jobs at Tezpur. 

The letter to LAO as quoted in para 6.6 was op3..y to 

seek advice on the subject rather than for sanction 

for regularisation as the LAO is. not the CFA to do so. 

The comparison with other Station Headquarters where 

personnel are employed on regular basis is general 

and laks substance since the Adhoc Station Headquarters 

ç are not anthorise.d PDs against which they could be 

regularised. The regularisation of the affected personnel 

can only be done within existing rules and as such 

Article 14 and 16 of the Constitution have not been 

violated intentionally by any authority at any level. 

6. 	That with regards to the contents made In 

paragraph 6.7 of the application, I beg to state that 

this Headquarters had taken up the case through field 

fmn cInne1s as well as with 51 Sub Area to accard 

sanction of CFA for regularisation of eligible candidates. 

Only seventeen conservancy safaiwala as were found to be 

- 	 eligible...... 
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eligible and recruited before 07 June 2 1988 and were 

in service on 08 April 1991 as per list attacd in 

terms of Ministry of Personnel and Tiaining O.M. 

letter No.49014/90/EStt(C) dated 08 April, 1991. 

The-protracted correspondence has fj1ed to result 

In sanction of the CFA to regularise the conservancy 

staff so far. The applicants have been employed with 

Adhoc Station Headquarters Thakurbari ever since 

their appointment with this Headquarters as ccaservancy 

safaiwalas and therefore genuinely deserve regu].arisation 

at the earliest. 

7. 	That with regards to the contents made in 

paragraph. 6.8 of the application, I beg to state that 

the contention of the applicants is incorrect since 

the pay at the regular basis was paid in anticipation 

of sanction of CFA. In the absence of the sanction 

of the CFA for reglarisatiOn this Headquarters 

was directed by the Area Accounts. Office to deduct 

'the excess amount paid for the month of March and 

April'95 vide their letter Ib.Pay/IV/12 dated 05 July 

1994, copy of which Is annexed herewith and marked 

as Annexure R.l. Since this Headquarters failed 

to either deduct the excess payment or submit sanction 

of the CFA, the Area Accounts Office deducted the 

excess amount from the arrears of pay In June'95. The 

area Accounts Office had only been passing salary 

for conservancy staff at the rate of casual/daily 

wages w.e.f. May'94. Article 14 and 16 of the 

Constitution. . 

I 

I 	
/ 
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Constitution of India have not been violated as the 

con&ervancy safalwalas are not authorised higr pay 

scales till they are formally regularised as per the 

exist:Ing ruls. 

8. 	That with regards to the contents made in 

paragraphs 6.9 and 6.10 of the application, I beg to 

state that tse are factually correct. The action 

to deduct the excess payments by Area Accounts Office 

in the absence of sanction of CPA is legal and therefore 

justifiable. 

9 1 	That with regards to the contents made in 

paragraphs 6.11 and 6.12 of the application, I beg to 

state that these are factually correct, All twenty two 

conservancy safaiwalas should be' regularised within the 

existing rules as per eligibility conditions laid down 

from time to time, since the requirement to employ 

\ them is continuous and of a permanent nature. 

10 0 	That with regards to the contents made in 
4 

paragraphs 6.13 to 6.15, I beg to state that the recovery 

of excess amount paid as salary on higher pay scales 

• 

	

	 In anticipation is in order. The applicants shall be 

paid on regular scales once sanction of CFA is accorded. 

• The aspect of recovery of excess amount paid, from the 



I
or 

	 rISMV 

; 

arrears is a matter of procedure only. The excess 

• 	 amount, if it had been recovered from the monthly 

pay would have left the conservancy staff with no 

money for subsistance and would have resulted in a 

greater distress. The views of Area Accounts Office 

may- also be ObtaIned on the issue. 

That with regards to the contents made 

in paragraph 6.16 of the application, I beg to state 

that I. have nothing to comment 

That with regards to the contents made 

In paragrapb-7 of the applicatIon, I beg to state that 

no refund of recovery of excess payment is advisable 

under the rules. All other reliefs asked for may be 
- 

granted w.e.f. the date of sanction of CFA or the 

directive of the Central Administrative Tribunal, 

Guwahati Bench, 

That the present applicatIon is not 

maintainable in the present form and as such it is 

liable to be rejected. 

That the present application is 

ill-conceived of law and mis-conceived of fact. 

Contd... 

S.' 

II 
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That the present application is not 

maintainable in view of the fact.that the applicants 

have not exhausted all the remedies available to them. 

That the Respondents crave leave of 

filing additional written statement if situation so 

demands. 

171 	 Tbt this Written Statement is filed 

bonafide and in the interest of justice. 

81  

Verification......... 
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VERIFICATION 

I, Major V.S.Cbhauker, Station Staff 

Officer, Station HeadquarterS Thakurbari, C/o 

Headquarters 77. Mountain Bridge, C/o 
99 

APO 

do hereby solemnly affirm and declare that the 

contents made in paragraph-i of this Written State-

ment are true to my knowledge and t,hose made from 

paragraph 2 to 12 aie derIved from records which 

I believe to be true and rest are humble submissions 

before this Hon'ble Tribun1. 

• 	And nothing being sippressed, I sign this 

Verification on this Zday of jovi'144e"l,1995 

at 
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IN THE c J&TIVE 

rfr 	 cJ 
11 

AL 

CP 

In the matter of : 

I. 

O.AJo.l 67/95 
Shri Kunju Das & Ors ...Applicants 
- Vs- 
Union of India & Ors ...Respondents. 

-AND- 

/ 

In the matter of 
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7. 

Written Statement on behalf 

of the Respondents. 

F 

I, 4ajor V.S.Chhauker, Station Staff Officer, 

Station Headquarters Thakurbari, C/o Headquarters 77 

Mountain Bridge, C/o 99 APO, Respondent No.4 in the 

present O.A. do hereby solemnly affirm and declare 

as follows :- 

1. 	That a copy of application In connection 

with the above noted case along with an order passed 

by this Hon'ble Tribunal have been served upon me 

- 	

. 

- Y 	 •fr 
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VERIFICATION 

I, Major V.S.Cbhauker, Station Staff 

Officer, Station HeadquarterS Thakurbari, C/o 

Headquarters 77. Mountain Bridge, C/o 
99 

APO 

do hereby solemnly affirm and declare that the 

contents made in paragraph-i of this Written State-

ment are true to my knowledge and t,hose made from 

paragraph 2 to 12 aie derIved from records which 

I believe to be true and rest are humble submissions 

before this Hon'ble Tribun1. 

• 	And nothing being sippressed, I sign this 

Verification on this Zday of jovi'144e"l,1995 

at 



I Pay/IV/I  
Area Accounts ffice ( 2 
Shillong 

5..7-94 	
00 To 

The Adm Comdt 
Stn HQ Thakurbari 
c/o HQ 77 Mtn Bde 
c/c 99 APO 

Sub: £egu1arisation of service of conservancystaff 

It is intimated that since sanction to estibilishment 
accorded by the CFA on account of regularisation of service of 
17 conservancy staff has not been obtained by you, their pay for 
May 94 has been admitted at casual rate. 

It is requested that overpayment made to the 17 conservancy 
staff during the period Mar 94 and Apr 94 may please be worked out 
and make recovery from the individuals accordingly. 

An early action may please be taken in this regard. 

UC 	 Sd/- XXX 
AAO 

"4, r'I() ThsbjiI 

4- 


